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12 hrs. Mr. Deputy-Speaker: I have dis-

RE: QUESTION OF PRIVILEGE

Shri P. K. Deo (Kalahandi): Sir,
under Rule 222 I gave notice of a
question of privilege......

Mr. Deputy-Speaker: Order, order.
That is being considered and the hon.
Member will know the decision a
little later.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED STRIKE OF PORT AND DOCK
WORKERS OF BomMBAY

Shri Hari Vishnu Kamath (Hoshang-
abad): Mr. Deputy-Speaker, under
Rule 197 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, may I call the attention of the
Minister of Labour and Employment
to the following matter of urgent pub-
lic importance and request him to
make a statement thereon:

The reported gsirilir oi 32,900 port
and dock workers of Bombay which
commences today and action taken by
Government to meet the situation.

Shri S. M. Banerjee (Kanpur): Sir,
I rise on a point of order. We also
gave notice of an adjournment motion.
You have admitted the Calling Atten-
tion motion......

Mr. Deputy-Speaker: I have dis-
allowed the adjournment motion and
clubbed the hon, Member’s name along
with this.

Shri S. M. Banerjee: That is true
but we wanted the adjournment
motion to be admitted.

allowed it and there cannot be any
question about it.

Skri S. M. Baneijee: If you have
allowed the Calling Attention motion
it means that you feel that this is a
matter of urgent public importance
and it concerns the Central Govern-
ment. Then why should you not
allow a discussion when the Govern-
ment has miserably failed......

Mr. Deputy-Speaker: You cannot
question the ruling of the Chair.

Shri S. M. Banerjee: You do not
give an opportunity. ... (Interruption)
Government has miserably failed and
we wanted to discuss this matter. It
is a matter of urgent public import-
ance; it concerns the Central Govern-
ment. What more do you want?

Mr, Deputy-Speaker: I have dis-
allowed the adjournment motion and
clubbed your name with this.

Shrimati Renu Chakravartty (Bar-
rackpore): It is clear that the dock
workers are directly under the aegis
of the Central Government. There i<
absolutely no reason why such an ad-
journment motion should not at least
be allowed.

Mr. Deputy-Speaker: That must be
left to me. I have disallowed it, and
there cannot be any discussion on it.

Shrimati Renu Chakravartty: There
is a clear rule that that which con-
cerns the Central Government should
be allowed.

Mr. Deputy-Speaker: I cannot allow
the adjournment motion. I have
allowed the Calling Attention notice.

Shri S. M. Banerjee: Unless the
rule is amended, how can it be done?
This House wil] function for nothing?

Mr. Deputy-Speaker: You cannot
question my decision.

Shri S. M. Banerjee: I am not ques-
tioning; I am only appealing to you:
The Call Attention motion has been
allowed because 30,000 dock workers
have gone on strike, and tomorrow imx
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Bombay the whole life is going to be
paralysed. And you are not allowing
a discussion here. It is something sur-
prising.

Mr. Deputy-Speaker: That is why
1 have allowed the calling-attention-
notice.

Shri S. M. Banerjee: A calling-
attention-notice is a poor substitute
for an adjournment motion.

Shri Daji (Indore); Adjournrhent
motion is the right of 3 Member. Our
right cannot be taken away in this
manner. Once you accept that it is a
matter of urgent public jmportance,
then our right to move an adjourn-
ment motion cannot be taken away. It
is the right of a Member to table an
adjournment motion. And it has to be
discussed. .

Mr. Deputy-Speaker: Order, order.

Shri Daji: Do you want the whole
of Bombay to be paralysed, before you
allow a discussion here? Do you want
the entire country to be paralysed be-
fore such a discussion is allowed?
‘Then it will be too late. Do you want
the entire life in the country to be
paralysed before you allow a discus-
sion? 1t is no use having a discussion
then. ... (Interruptions)

Mr. Deputy-Speaker: Order, order,
We cannot go in this way.

Shri Daji: It is our right to move an
adjournment motion and have a dis-
cussion, if fifty Members support it. If
fifty Members do not support it, then
we shall sit down. .

Mr, Deputy-Speaker: Order, order.
No rights are being taken away. I
have allcwed the calling-attention-
notice. .

Shri Daji: You cannot curtail our
rights like this. It is a matter of
urgent public importance, and we
have got the right to table an adjourn-
ment motion. But we find that only
a calling-attention-notice has been al-
lowed. That is not the choice of the
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Chair. That is what I would respect-
fully submit. If you do not allow the
adjournment motion.... (Interrup-
tions)
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Mr. Deputy-Speaker: The hon.
Member has to obey the Chair.

Shri S. M.. Banerjee: I appeal to
your impartiality and your sense of
justice to come to the rescue of those
dock workers who are being tortured
by the Government there; the Maha-
rashtra Government has miserably
failed, and the Central Government
must come to their rescue if they have
to function. In fact, these are the
reasons why the Government here are
facing a no-confidence-motion today..

Mr, Deputy-Speaker: Order, order.

Shri S. M. Banerjee: We want to
discuss the whole thing. You must
allow a discussion.
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Shri Tyagi (Dehra Dun): The basic

rule of procedure of Parliament is
that the Chair’s ruling and its orders
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must be obeyed. Once the Chair asks
any Member to resume his seat, he
has no business to go on talking. With
a view to ¢~ .2 the peaceful pro-
cedure of this s.ouse, I would suggest
that anyone who disobeys the Chair
must be named. (Interruptions).

Shri Daji: Shri Tyagi is not the
Speaker. He cannot take over the
functions of the Speaker. He cannot
give orders and he cannot advise the
Chair. Who is he to advise the
Chair. ...

Shri S. M. Banerjee: The Defence
of India Rules have been made a
mockery of. They have been misused.
Let Shri Tyagi go to Bombay and see
how the workers there are being
tortured.... (Interruptions).

Mr. Deputy-Speaker: That is an
extreme step which I can certainly
take but as far as possible, I want to
carry all the Members with me, and
I hope that all the Members......

An Hon. Member: But they are in-
corrigible.

Mr. Deputy-Speaker:....will give
respect to the Chair’s decision and not
question the decision.

Shri S. M. Banerjee: You may allow
the adjournment motion.
An Hon. Member: It is disallowed.

Shri S. M. Banerjee: What is this
‘disallowed’? You cannot arbitrarily
decide it in this way...... (Interrup-
tions).
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[MR. SPEAKER in theChair.]
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Mr. Speaker: gq g 7rh 7 aAY
F ot ? 'The threat of strike
cannot be a matter for an adjourn-
ment motion.

Shri S. M. Banerjee: The strike has
taken place.
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Mr. Speaker: The threat of strike
cannot be a matter for an adjourn-
ment motion. If it is to be distinguish-
ed from the call attention notice-—
that it involves censure and there is
some failure of Government involved
—then we are having the no-confid-
ence motion during the discussion of
which it can be taken up, that is, the
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failure of Government not to perform
tho-c duties. That can also be argued,
and because it has to be taken up
today, therefore no separate time need
be given,
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Shri S. M. Banerjee: I have a sub-
mission.
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Shri S. M. Banerjee: My submission
is this. You have just now stated
that because of the threat of a strike
no adjournment motion can be moved.
My adjournment motion was very
clear that the strike had taken place.
and the strike has actually taken
place from 8 O’ Clock this morning.

Mr. Speaker: When did he give
this notice?

Shri S, M. Banerjee: 1 gave notice
at about 10°30.

Mr. Speaker: That was only a state
ment. There is no news so far that
the strike has taken place. It was
only a threat.

Shri S. M. Banerjee: We have
received telephone calls and telegrams.

Mr. Speaker: I cannot depend on
that, Let us have the facts first.
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The Minister of Planning and

Labour and Employment (Shri
Nanda): I received intimation of this



1209 Calling

[Shri Nanda]

in the midst of the Question Hour. I
will not be able to make a statement
just now. 1 will collect the facts and
then make a statement later on.

oIr. Speaker: Would he make the
statement later in the day today?

Shri Nanda: Tomorrow.

Shrimati Renu Chakravartty (Bar-
rackpore): May I ask you why it was
not possible to have an adjournmenut
motion? After all, even by having it
as a calling attention notice, we are
not getting any reply. At least if we
made it an adjournment motion, it is
considered to be a more important
matter. This is very clearly under
the Central Government. I see no
reason why it should have been dis-
allowed.

st qRETE o T ST ORI FTEET
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Mr. Speaker: Is it the point of
order that she has spoken on this?
Let me answer first.

May I remind the hon. Member that
I have just said that if it is due t»
some failure of the Government, we
are discussing all those failures, and
it might be taken up in that discus-
sion. We are discussing it today, and
when this is exercising the minds of
the hon. Members so intensely, why
should......
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Shri Kamath: Sir, on a point of

clarification. ... (Interruptions).

Mr. Speaker: I would request hon.
Minister that he may give the infor-
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mation to the House if he could get
that information later on in the day..

Shri Priya Gupta: The Labour
Minister should not avoid the question
like this. So many people are affectecd
and yet he does not get information.
He can get wireless information....
(Interruptions).
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Mr. Speaker: Hon. Minister may

try to get that information by 5 O’
clock. I will take it up at 5 O’ clock.

Shri Nanda: AIll right, Sir.
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Mr, Speaker: 1 would seek the cc-
operation of the different groups in
the Opposition; they should have some
restraint on their hon. Members and



1211 Papers

should help me in the discharge of my
duties., In this manner it is not possi-
ble. If any hon. Member can get up
any moment he likes and says any-
thing he desires, it will not be possible
to conduct the business of the House
I would request the hon. Members in
the Opposition just to consider over
this.
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Mr. Speaker: Papers to be laid.

12.23 hrs.
PAPERS LAID ON THE TABLE

NortrFicaTIONs UNDER PrEss AND REcrs-
TRATION OF BOOKS ACT, ETC.

The Minister of Information and
Broadcasting (Shri B. Gopala Reddi):
I beg to lay on the Table a copy each
of the following otifications: —

(i) The Registration of News-
papers (Central) Second
Amendment Rules, 1963 pub-
lished in Notification No.
G.S.R. 723 dated the 27th
April, 1963, under sub-section
(2) of section 20A of the Press
and Registration of Books ..ct,
1867. [Placed in Library. See
No. LT-1466/63]

(ii) The Cinematograph (Censor-
ship) Amendment Rules, 1963
published in Notification No.
GSR 882 dated the 25th May,
1963, under sub-section (3) of
section 8 of the Cinematograph
Act, 1952. [Placed in Library.
See No. LT-1418/63]

(iii) On behalf of Shri C. R. Pat-
tabhi Raman, 1 beg to lay on
the Table a Copy of the Wurk-
ing Journalists (Conditions of
Service) and Miscellaneous
Provisions (Amendment)
Rules, 1963 published in Noti-
fication No. GSR 1320 dated
the 10th August, 1963 under
sub-section (3) of section 20 of
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the Working Journalists (Con-
ditions of Service} and Miscei-
laneous Provisions Act, 1955.
[Placed in Library. See No.
LT-1467/63]
NOTIFICATIONS UNDER THE MINTMUM
WaGEs AcT, EIC.

The Deputy Minister in the Ministry
of Labour and Employment (Shri R.
K. Malaviya): I beg to lay on the
Table: —

(i) a copy each of the following
Notifications under section
30 of the Minimum Wages
Act, 1948:—

(a) The Minimum Wages
(Central) Amendment Rules
1963 published in Notifica-
tion No. G.S.R. 945 dated
the 1st June, 1963.

(b) The Minimum Wages
(Central) Second Amend-
ment Rules 1963 published
in Notification No. G.S.R.
1213, dated the 20th July,
1963. [Placed in Library.
See No. LT.1468/63.]

(ii) a copy each of the following
papers: —

(a) The Coal Mines (Amend-
ment) Regulations, 1963
published in Notification
No. GS.R. 1165 dated the
6th July, 1963, under sub-
section (7) of section 59 of
the Mines Act, 1952.
[Placed in Library. See No.
LT-1469/63]

(b) The Dock Workers (Advi-
sory Committee) Amend-
ment Rules, 1963 published
in Notification No. S.0.
2010, dated the 20th July,
1963, under sub-section (3)
of section 8 of the Dock
Workers (Regulation of
Employment) Act, 1948.
[Placed in Library. See No.
LT-1470/63]

(c) Report of the Chief Inspec-
tor of Mines on the fatal



